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THE MINISTER OF HOME 

AFFAIRS (SHRI P. C. SETHI): Sir, 
Coromunal incidents and situations 
which adversely affect the weaker sec 
tions of the society and minority com 
munities have been causing great dis 
tress and concern to the GfOveniment^ 
There will be no two opinions on the 
need ^o ensure that a durable climate 
of harmony prevail all over the count 
ry. ■ 

2. It may be recalled that La view 
of the resurgance of the communal 
and castist elements, it was de.-iided by 
the Prime Minister to revive and re 
constitute the National Integration 
Council. 

3, The Committee on Communal and 
Caste Harmony set up by the Council 
has met thrice so far. On the recom 
mendations of the    Committee,    State 



 

Governments have been requested to  
constitute State level and district level 
J^ational Integration Committees. Ministry of 
Information and Broadcasting has prepared an 
action programme to make the role of mass 
jnedia more effective in promoting communal 
hafmony. In the last meeting of this 
Committee which was held on 30th 
November, 1982, a draft code •of ethics or 
political parties in the context of communal 
and caste harmony and a draft of an appeal 
containing some do's and dont's were 
presente'i before the Committee. These l'>vo 
issues will be taken up again as soon as 
comments of Members of the Committee are 
received. 

4. The Committee on Education has 
entrusted the task of review of text* books to 
the National Council for Educational Research 
and Training. Efforts "have been made to 
release the modi-fled history language text 
books from 198384 session. The 
recommendations of the Committee on 
Education regar-•ding Programmes for 
students and non-student youth to actively 
involve them in national integration and c;)m-
munal harmony activities are under 
implementation. This Committee would be 
taking stock of the position as re- ^ards 
implementation of the iction plan very shortly. 

5. It is necessary to identify the  deep 
rooted causes which lead to communal 
disharmony. In this context the State 
Governments of Andhra Pradesh, Bihar, 
Maharashtra Uttar Pradesh and Gujarat have 
been advised to constitute Working Groups 
for an in-depth study of the communal 
problems in icertain endamic areas. 

6. The question of controlling communal 
disturbances and maintaining communal amity 
is constantly and closely watched by the 
Government. Cormnunally senstive districts in 
the •country have been identifled. The State 
Governments have been advised to undertake 
a comprehensive review   of 
^administrative arrangemen^-s for these 

districts with a view to ensure that communal 
situations are tackled eiiec-tively and 
promptly. 

T. The State Governments were also 
advised to consider imoositjon oi restrictions 
on the holding 01 Shakhas/ drills by militant 
organisations, particularly in public places like 
parks, school buildings, e^c. specinlly in se-
'^si-tive areas through the judicious exercise 
of power conferred by la'w. Seme State 
Goevrnments have issued suita-' ble orders in 
this context. 

8. The State Governmenis have been 
advised to ensure that representation of 
minority corrutiunities in the police forces 
and intelligence agencies' is made rm-.xe 
bi'oad based so as to be representative of a 
cross section cf the society. It has also been 
suggested to j-hem that special training 
shcuVi be imparted to the police personnel so 
as to give them proper rrientation lor handling 
communal situations. 

9. The Central Government is alive to the 
problems of the weaker sections of the 
society especially those belonging to 
Schedule^ Castes and Scheduled Tribes. 
Scheduled Castes and Tribes, who comprise 
more than one hundred millions of 
population^ live below the poverty line. Age 
old social and cultural handicaps and 
exploitation's have contributed, to a large 
extent, tovvards their low level oi living. The 
Scheduled Tribes live in areas which are 
relatively under-developed and poorly 
integrated with the rest of the i;cono-my and 
people. 

10. The causes and factors responsi 
ble for crimes against Scheduled 
Castes were analysed in our letter of 
March, 1980 and conveyed to the States 
for necessary action. Whenever these 
weaker sections of the society try to 
assert their rights, they are put off. In 
some cases these result on crimes caus 
ing loss of life and property of the 
weaker sections. 
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11. We have also written to the 
State Governments to raise the scales 
of compensation substantially in ';ases 
of such loss of life and property due to 
crimes committed on them and to take 
up the work of rehabilitation on a 
massive scale and also to take prompt 
action to bring the culprits to book. 
Special police stations and outpo'sts 
have been established in some States 
to facilitate submission of reports by 
Scheduled Castes and Scheduled 
Tribes. Special courts have also beon 
brought into being wherever felt neces 
sary. 

12. The States have been asked to 
impress upon officers, particularly ths 
police to have a sympathetic attitude 
towards them. The Central Govern 
ment have advised the State Govern 
ments to arrange for training of offi 
cials for ensuring the right orientation 
for carrying out the programmes for 
Scheduled Castes and Scheduled 
Tribes. 

13. Soon after coming to power, this Central 
Government have issued directives to the 
State Governments to remove the causes of 
exploitation by taking positive measures for 
the ec'no-mic and social development of Sche-
duled Castes/Scheduled Tribes^ to narrow 
down the gap between them and the rest of the 
population. Special component plans for 
Scheduled Castes and Tribal sub-Plans for 
Scheduled Tribes have been especially drawn 
up. 

14. A special thruBt for developments of 
Scheduled Castes/Scheduled Tribes has been 
given by including the 

task of accelerated development of Scheduled 
Castes/Scheduled Tribes appoint 7 of the 
Prime Minister's new 20-Point Programme. 

15. The Prime Minister has decided to set 
up a High Power Committee to-go into the 
grievances of the minority community. 

16. All of us know that the vast majority of 
the people wish to live in peace and in a 
cordial atmosphere. It is only a small minority 
of hard core communalists and caste ridden 
sectarian groups whose activities and evil 
designs have to be curbed. I have been in 
touch with the Chief Ministers and have 
requested them to review the position and take 
appropriate measures  urgently. 

17. The Committee on Communi;! and 
Caste Harmony has rightly called upon 
political parties, religious institutions 
voluntary organisations, other citizen groups, 
the press^ leaders of opinion and, indeed, all 
men of goodwill to condemn any behaviour 
i^sA strikes at the root of secularism and our 
tradition of religious tolerance and to exhort 
one and all to actively 

work for promoting national oneness. 
The Government would continue to- 
make very earnest efforts for main 
taining and sustaining an atmosphere 
of communal amity in the country on 
an ending basis and particularly for 
protecting the interests aZ minority 
communities. Thig is a national en 
deavour and I appeal to all hon. Mem 
bers and parties to extend their coope 
ration. • -. 
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SHRI P. C. SETHI: Sir, I have just now 
stated during the Question Hour that on 18th 
January, 1983 we wrote to all the State 
Governments that the Armed Constabulary of 
the State should have the representation of 
cross-section society and, therefore, ther^ is 
no question of any such circular being in 
force. 

\ DR. BHAI MAHAVIR: Will you make the 
recruitment based on population?   Are you 
intending that? 

SHRI P.C. SETHI: That is prohibited by 
the Constitution itself. It will not be on 
iiercentage basis it will be represented by 
cross-section of the society. 
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not entirely to my satisfaction, but 1 would not 
like to repeat those questions. 

Sir, before I make any observation, with all 
humility I would like to ofEer some of my 
credentials thai all throughout my political life 
nobody could point an accusing finger vhat I 
moved away from secularism in this country before 
freedom and after freedom. Sir, 1 Bad also 
occasions to meet such situations, to tackle such 
situations in the old State oi Saurash-tra an<i for 
some time in Gujarat also. And whatever I si)eak or 
whatever suggestions i am making, I am making 
them because of my past experience. Sir, life and 
property to whomsoever it belongs is important. 
The Constitution by its Articles promises to every 
citizen that his life and his property will be 
properly taken care of. And there are laws also 
which provide adequate protection to the life and 
property of all citizens. 

But we are seeing that only putting these articles 
in the Ctonstitutfon is not going to be suflacient 
looking to our past poverty, illiteracy and all these 
things. There are certain peopLe (A whom we 
should take extra care to see that their life and 
property is proi>erly respected. And, during aU 
these years we have seen that weaker sections have 
been the targets of these attacks irrespective of the 
fact whether they belong to this community or that 
community, whether they belong to Scheduled 
Castes or minority communities or backward 
classes. Have you ever heard of a rich person, to 
whichsoever community he may belong, to have 
been, murdered, to have been attacked or his 
property having been attacked? We have never 
heard such things. Only the weaker sections, 
whether thej' are Harijans or Scheduled castes or 
people belonging to minorities, become the targets 
of these attacks in respect of their lite and property. 

What is to be done? As I said, I had occasions to 
tackle such situations at "one time or the other. The 
hon. Minister has suggested some 

SHIU GHANSHYAMBHAI OZA 
(Gujarat): Sir^ whatever little mood I had to 
put some questions to the hon. Minister has 
been sufficiently disturbed by what I heard 
and I saw in this House. We are talking about 
communal harmony, exercising restraint and 
creating such an atmosphere in all the citizens 
of this country. And v/hat is happening in this 
House suddens us. It is a very sad thing. Sir. 
Leave it apart. 

SJr, many of the questions which were 
agitating my mind have been answered by 
the hon. Home Minister 
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measures. I agree with some of them but not 
all of them. The first thing that I would like 
him to consider is that you must identity, 
every State must be asked to identify^ 
sensitive spots where such things are 
recurring. You can easily identify them, be it 
Meerut or Moradabad or Baroda, or, for that 
matter, anywhere. If you properly concentrate 
on the'Se sensitive spots and see that they are 
properly looked after by both the administra-
tive forces as well as the police forces, such 
things vviU be minimised to the lowest 
extent. That is what we had done and to a 
certain extent successfully. 

Sir^ the hon. Minister has said that he has 
issued directives that the PAC should be 
recruited, not on communal lines, from a 
cross-section of the society; that is what he 
chose to say. I entirely disagree with them. 
The hon. Prime Minister was to a certain 
extent light when she said that whenever you 
find that any officer of the PAC has 
misbehaved, any officer or section has 
misbehaved, they must be severely dealt with. 
But if yOu shart recruiting PAC on communal 
lines that will be more dangerous. 

SOME HON. MEMBERS: Hear, hear. 

SHRI GHANSHYAMBHAI OZA: I do not 
want to hear any hear^ hear, from any section 
of the House. I am against recruitment being 
made on communal lines. The recruitment 
must be made on merits. Suppose we jdecide 
it about the PAC for U.P. What about the 
police forces in other States? Do you mean to 
say that PAC is a party to communal riots? 
Suppose we recruit PAC on communal lines, 
certain forces will think that we belong to this 
community and it is our duty to protect this 
community and it is our duty to protect this 
community only. There will be a sort of 
dissension amongst these forces. Kindly do 
not recruit PAC on communal lines. It will be 
the end of the matter. This country will be 
sorry for what you wiU be doing in this 
matter.   Therefore, I 

say that what the Prime Minister has 
suggested is correct. Whenever you find that 
any officer or any section of th^ PAC has 
misbehaved in a particular locality or in a 
particular situation, you must come out very 
strongly against them. That is the only remedy 
that we have got. But by asking all the States 
where such things are not taking place to 
make recruitment oa communal lines, you are 
creating further trouble. You should think 
twice before doing it. 

Another thing said was about the 
recruitment of minorities. It is good that it has 
not been respected and not been carried 
through. But care should be taken to see that 
people wh" are having any communal 
thinking are not recruited, whether they 
belong to the majority community or the 
minority community. There must be proper 
screening. You have your intelligence and 
C.I.D. agencies. Through them you can 
certainly identify such persons who have got 
communal tendencies and you should keep 
them away from trouble spots and sensitive 
places. That is very easy to do- And, as I said, 
it has worked successfully whenever i had the 
occasion to tackle such situations. 

1   P.M. 

We are talking about secularism. But what 
Is happening here? We are indulging in all 
sorts of things at the top which encourage 
such feelings. For example, I will illustrate 
only one point that when I happened to be in 
Gujarat, I put a ban on religious ceremonies in 
any public function, whether it is inauguration 
or foundation-lying or anything, and no 
religious ceremony was to take place, because 
people see that how We at the top are 
involved in so many things, superstitions and 
all sorts Of things and then they are also 
dragged in that direction. If we behave at the 
top properly and lay down a behavior pattern 
for the people in the country, crores of 
illiterate^ ignorant poor people will follow 
that pattern.   But in   season    and out of 



 

[Shri Ghanshyam Bhai Oza] season we 
demonstrate to the people differently. We see 
how people are coming on the TV screen and 
radios, it is ridiculous. I do not name anyone 
because I will be rubbing a very delicate 
issue. But I have been watching TV where 
people in the name of yoga-sans talk sheer 
nonsense, irreligious things in the name of 
religion. It is really shameful, i once jwinted 
out to the hon. Minister who was in charge of 
it but he felt helpless in doing anything. I hope 
the hon. Minister will take care to see that this 
is properly dealt with and he will identify the 
sensitive spots and ask the States where riots 
take place. For example in Baroda, it is not 
that because the xwlice officers belonged to a 
particular section—or anywhere else for that 
matter—but it is because of inadequacy that 
they have not been able to tackle the situation. 
But never was any communal feeling alleged 
against them. 

So, if you take care ahout it, I think you 
will be able to tackle the situation more 
effectively. I request the hon. Minister to 
consider it seriously. 

MR. DEPUTY CHAIRMAN: The debate 
will continue after lunch. 

 
The House then adjourned for 

lunch at two minutes past one of 
the clock. 

♦. :•    V ____________  ^.  : ■ 

The House reassembled after luni;h at three 
minutes past two of the c'otk. 
The Vlce-Chairman     (Shri R. Rama-
krishnan)   in  the  Chair. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Now, we take up the 
Calling Attention. Before I call upon the next 
speaker, I would request hon. Members to be 
brief, since We have ffot the laying of the 
Railway Budget at 2.30  p.m.  and then the de- 

bate on the Motion of Thanks to the President for 
his Address will  continue. Shri Dhabe Please. 

SHRI SHRIDHAR WASUDEO DHABE   
(Maharashtra):   Mr.      Vice-Chair-man, Sir, this 
is a very important matter and there are no two 
opinions that communal  harmony  is  essential     
for our progress. This problem cannot be dealt   
with   superficially.      Of   course, there can be 
short-term solutions. But unless   radical   changes   
are   made   in our  society  and  the Directive  
Principles are implemented, these problems, 
communal   and  caste  problems,     will remain for 
ever. Even after 35 years Of Independence,  we 
have not     been     j able  to  solve  these problems.     
These problems are integrated and connected with 
the  economic  condition in     our country. Unless  
the living     standards are  increased, there is no     
way out. In     fact_ this      problem      of    com-
munal riots does not    raise    among the industrial  
workers.  It  is there in the rural areas because of 
the economic   imbalance.   Also   due   land      
and social status the problems are certainly coming 
up. The statement of    the Minister at paragraph 10 
is really revealing. He says, whenever these weaker 
sections of the society try to assert their rights, they 
are put off and the riots take place. Unfortunately 
we are just paying lip-sympathy for land reforms 
and land legislations. Even the surplus land  taken  
over by the Government  has   not  been  
distributed  to the landless labour and they are not 
given  social  status  in the  society  for a long time.   
For instance, in 1981 the land tribunal was 
abolished by the former Chief Minister, Mr. 
Antulay,     in Maharashtra and in spite of the 
directives from the Prime Minister 78 thousand 
hectares  of land have  remained undistributed  for  
the last  two  years, there is no machinery to 
distribute it. It   is   neither  with  the   landlords  
nor      , with the   rural people  and  the  problem 
Of the distribution of land remains      ^1 to be 
there. Therefore, non-implementation of the 
economic programmes ^an be one of the major 
factors for    this communal     disharmony     ann      
riots. 
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Everybody  knows  that  the     political situation and 
the political system are responsible for this problem 
which we are now facing and the solution or the cure   
suggested   by   the  hon.   Minister is worse than the 
disease. It -will be a  bad  day if we  make  cross-
sections of the society as a condition of recruitment    
to PAC. If we have people of one  community  and  
the  other in the PAC, that will not be  able to  main-
tain law and order. I agree with what my friend  from 
Gujarat  has said.  In fact, the police force in Jammu    
and Kashmir has majority of the Muslims and there 
is no problem. In Nagaland there are Christians in the 
police force, but there is no problem. Therefore, it 
should be done on merit and not on caste  or  
community  basis.  It  will  be a bad day for the 
country   if the citizens   of   the   country   are   not  
treated on the same  footing. This has to  be done  on  
the  basis  of merit.   We  talk of the Directive 
Principles, but during the last 35 years we have not 
implemented the ordinary principle of Cini-form 
Civil laws. We have got different personal  rights   
and   different   vested rights. In the e.xisting state 
of affairs, how can you expect   co-mniunal   har-
mcr:'y?     Therefore  radical changes  in the  
economic   and  social  structure  of our society are 
very essential. I would like to put two questions. 
Weaker sections  of the  society  also  include  wo-
men. Many of the kidnapped and affected   women   
belong   to   the   Scheduled Catles and Tribes. I 
was surprised to see  the  figures  from  the  reply 
given to. Question No. 76 today by the Home 
Minister. In 1980, in Delhi itself there were  41   
murders   of  women;  in  1981 46, in 1982 66. The 
number of kidnapped women is, 450 in 1980, 458 
in 1981, 415  in  1982.  Out  of these  kidnapping 
cases only 406 challans have been put up, 917 cases 
are not traceable    and, therefore, no challan could 
be put up. So, that is one of the most important 
question   which   the      hon.      Minister must  
answer.     What  steps  are being taken  to   enforce  
the  law   and   order machinery?   They  should   be  
given     a free hand, to enforce law and order in 
Delhi so that other parts of the coun- 

try can follow the example. One of the 
reasons of mass conversions is a free flow of 
foreign money: It has assumed political 
importance because this foreign money is 
playing havoc in. the country. What steps is 
the Government taking to see that the foreign 
money is used for the purpose for which it 
comes into the country. If it comes for the 
purpose of education, it should be utilized for 
educational purposes. Lastly^ i would like to 
know whether the Government has taken any 
steps to curtail oolitical interference and the 
police personnel are given a free hand to deal 
with law and order situation. 
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rereaping the fruits of the seeds of 
dfisharmony, disintegration and com-
munalism sown at the time of the transfer of 
power and the partition of India on the basis 
of religion. That was not orfly a blunder but it 
was a betrayal of the country. And the result 
of that is that We are now facing and 
experiencing this situation. But still the 
problem can be solved, but the Government 
has no mind to solve the problem. For the last 
,35 years we are w-atching how they are 
dividing the Hindu community and the 
Muslim community. They are not taking any 
decision on economic solution of the problem. 
In the Muslims there are poor and in the 
Hindus there are poor. All rich men, the 
Hindus and the Muslims, when the occasion 
arises, create riots on some plea or the other. 
This is the whole position that is going on 
right from 1947. 

I give otie instance. What is the motive? 
Mrs. Indira Gandhi who is the Prime Minister 
and leader of Congress (I), want to address a 
meeting held by the Muslim League in West 
Bengal during the last election, for the only 
Muslim League candidate. There is an 
election pact with the Mushm League. So, in 
one breath they are say ing that they are for 
communal harmony, that they are against 
cammu-nalism and in another breath they are 
making a election alliance with i-he making 
an election alliance with the for the Muslim 
League in West Bengal. There are many 
instances, and I would not like to mention 
them. 

There is another difficulty. They are talking 
of secularism. Why are they not making 
uniform civil law including the marriage laws 
for all the community? They are 
purposesfully creating divisions on this 
ground or that ground. 

My contention is that this can be solved by 
an economic solution be-causes rich and poor, 
these are the two classes, no Hindus and no 
Muslims. This can be solved by an economic 
solution, by land distribution, by 
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[Shri Amarprosad Chakraborty] providing 
employment and by giving other benefits as 
we have tried to solve it. There is no riot and 
no Hindu-Muslim communal feeling. We are 
trying to solve it by economic solu-tipn of the 
problem. Is the Government determined to 
take effective steps for solution of the 
economic problems for removing the 
disparity? 

Secondly, Sir, will the Government make a 
uniform civil law including the marriage  
laws? 

 

 

SHRI P. C: SETHI: Sir, I am thankful to 
the hon. Members who have particpated in 
this debate, Maulana Asad Madni, 
Rameshwar Singh Ji, Shri Indradeep Sinha. 
sdri Oza, Shri Dhabe, Shri Bhattacharya, Shri 
Gupta and Shri Chakraborty. As far as my 
statement is concerned, I have tried to.. . 



 

Sir, I have covered practically all the points 
in my statement. How-evei', I would like to say 
that some of the hon. Members have given 
suggestions which we have noted and w© will 
certainly go through them and We will adopt 
whatever is p'>s-sible for us to adopt. Sir, Shri 
Oza has particularly raised one point, and that 
is that if the armed consta-. bulary is raised on 
the basis of castes and communities, it will be a 
wrong thing and it will be a wrong precedent. 
Sir, in this connection, I would only like to 
reiterate that the Constitution aso proviciesl 
that nobody should be denied opportunities and 
everybody who is competent to come should 
be allowed to come. The only thing is that we 
are only emphasising that in terms of the Con-
stitution, people of all castes and communities 
who ar© able, who are competent, should be 
allowed to come and they should not be debar-
red only because they are coming from a 
particular community. 

SHRI SADASHIV BAGAITKAR: Sir, on 
a point of order. (Interruptions). Mr. Sethi, 
you are making a controversial statement. 
Was there any such bar previously? Your 
making mention of this in tlie way you are 
doing insinuates that there was such a bar 
earlier and now that is being removed. 

SHRI P. C. SETHI: I am not insinuating 
that. What I am saying is.. (.Interntptions). 

SHRI GHANSHYAMBHAI OZA-I do not 
mind if the PAc ;s recruited from one 
community on competence basis. I    do   not 
mind    if      on 

competence basis even 100 per cent are from 
the minorities. But it must be only on 
competence basis, not on class basis. 

SHEI P. C. SETHI: As far as enrolment is 
concerned, it is not done on caste basis. But at 
tiie same time, if competent persons are avail-
able from all castes and communities, the 
persons who are sitting there for examination 
should not throw-out any group of persons 
only because they are coming from a par-
ticular community. 

SHRI GHANSHYAMBHAI OZAr I 
entirely agree. 

DR. BHAI MAHAVIR: Were they being 
thrown out till now? 

SHRI SADASHIV BAGAITKAR: That is 
what I raised. You are making a controversial 
statement, let rne tell you. Wai3 there any bar 
to admit people from minority communities 
on the basis of competence? You said that it 
win be done now. There was no such bar. If 
there were unwritten instructions, we do not 
know. 

SHRI P. C. SETHI: I have never 
said that there was any bar. But 
we are trying to clear the attitudes 
of those persons who sit for the 
examination. ^ 

SHRI JAGDISH PRASAD MA-THUR: 
No difference and no special consideration 
either, 

SHRI P. C. SETHI; Certain point? have 
also been raised by Mr. Dhabe and also by 
Mr. Bhattacharjee. with regard to the 
economic programme and land reforms, and 
Mr. Dhabe said that those troubles take place 
in the villages only because of these things. 
Sir, as tar as communal troubles are 
concerned, they hardly start from any village. 
They have often taken place in towns. 
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SHRI SHRIDHAR WASUDEO DHABE: 
Riots between landlords and agricultural 
workers. 

SHRI p. C. SETHI: I am coming to that. 
The Calling Attention included the word 
'backward' also and that is why in my 
statement I had "to make it clear that as far as 
the backward commupities like the Scheduled 
Castes and Scheduled Tribes are concerned, 
they come into the picture only in the rural 
areas where either they have tried to assert 
their rights with regard to the wages which 
they are getting or when land is allotted to 
them, there is an attempt to evict them from 
there, and then the quarrels start, and there-
foTe, they have to be protected. I have given 
all the measures Which we have to take in that 
regard. 

As far as Mr. Bhattacharjee's point is 
concerned, it is not as if we have no economic 
policy. It is true that we are not going on the 
Marxist lines. And even in West Bengal, al-
though a Marxist Government is there since 
the last five years, it is not quite correct to 
assume that thers have been no communal 
trouble at all. We have got an economic 
policy. It is wrong to say that v/e are de-
pending on the landlords and the capitalist 
class. The labour of this country and the 
weaker sections of the society have always 
been with us. And that is why we have been 
voted to power again and without the co-
operation of all the castes and communities   
it  was   not   possible   to   do 
60. 

THE  BUDGET   (RAILWAYS)   1983-83 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. K. 
JAFFER SHARIEF): Mr. Vice-Chairman, I 
beg to lay on the Table a statement (in English 
and Hindi) of the estimated receipts and  
expenditure of the     Government 

of India for the year 1983-84 in respect of 
Railways. 

PAPERS LAID ON THE TABLE 

Indian Telegraph  (Third Amendment) 
Rules, 1983 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
V. N. GADGIL): Sir. I beg to lay on the Table, 
under subsection (5) of section 7 of the Indian 
Telegraph Act, l&gS, a copy (in English and 
Hindi) of the Ministry oi Communications 
(Posts amd Tele- j graphs Board) a 
Notification G.S.R., No 93(E), dated the 2l£t 
February, 1983, publishing the Indian Tele-
graph (Third Amendment) Rules, 1983. 
(Placed in Library. See No. LT-5827/,63). 

REFERENCE TO THE REPORTED USE 
OF THE PHOTOGRAPH OF THE 
CHIEF MINISTER OFMADHYA 

PRADESH ON AN ENVELOPE DUE TO 
NON-AVAILABIUTY OF --POSTAL 

STAIVIP 

 


